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Duties of Excise (Electricity) 

Additlo"al Duties of Excise 
(Goc,ds oJ Sp. Imp.) 
MR. DEPUTY SPEAKER : The ques .. 

tion' I.·: 
"That the Bill be passed." 

The motion K'4f adopted. 

ADD1TIONAL DUTIES OF EXCISE 
(GOODS OF SPECIAL IMPORTA .. 

NCE) AMENDME~T BILL 

MR. DFFUTY SPEAKBR.: The ques-
tion is : 

UThat the Bill further to amend the Ad .Ii. 
tional Duties of Excise (Goods of Spe-
cial Importance) Act. 1957, be taken 
into consideration." 

The motion W".f adopted' 

MR. DEPUlY SPEAKAll: The llouse 
will now take up clause by clause considera-
tion of tbe Bill· 

The question i. : 
"That clauses 2 and 3 stand part of the 
Bill" 

The motio1l was adopted. 
'Clauses 2 Qnd .3 "'ere added to th. Bill. 

MR. DEPUTY SPEAKAR: The· ques-
tion is : 

"That CllLuse I. the Enacting FOrmula 
and the Title stand part of tbe BiU." 

The montion WQ.f QdoPted. 
CIQuse I. the Enocting Formula and tA. 

Title were oddeo to the Bill. 
MR. DEPUTY SPEAKER: The Minis-

ter may now move that the Bill be passed. 
THE MINISTER OF STATE I~ THE 

MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA) : I be, to move : 

"That lbe BjJJ be p;tJSeJj" 01 

MR. DEPUTY SPEAKER: The ques-
tion is : 

'IThat tbe Bill be passed.·o 

TIw motion was adopt,d 

UNION DUTIES OF EXCISE 
(ELECTRICITY) OISrRI8UT'O~ 

(AME'DMENT) BILL. 

MR. DEPUTY SPEAKER: The quc.~ 
dOD is : 

Dist. A mndt Bill & Estate 
Duty (Di-st.) Arnndl. Bill 

"That the Bill te> amend the Uni«:an 
Duties of Excise (Electricity) Distribu-
tion Act, 1980. be tuk\!n into considcru-
tion." 

The m.Jlln Was tid ',"!(I;I. 
MR. DEPUTY SPEAKER: The House. 

will now t : ke up clause by clause conside-
ration of the Bill. 

Tbe question i~ : 
"That Clauses 2 nnd 3 Hand part of 
the Bill." 

TI" motion was {id"pted. 
Clauses 2 and 3 were added (0 the BIll. 

MR. DEPUTY SPEAKER : The que~­
tion is : 

UThat Clau~e 1. the Ent"lC'ting Formula 
and the Title stand part of the Bill. II 

The moth;" was ador!~d. 
Clause J. the Ena(,ti11.~ Formula and the 

.. T;t/~ were added III fhe BIll. 

MR. DEPUTY SPEAKER: The Minis· 
ter may now mO\'e that the Rill be passed. 

THE MINISTER OF ST~TE IN THE 
MINl,TRY OF FINANCE (SHRI S.M. 
KRISHNA): I beg to move: 

"That the Bill be passed." 

MR. DEPUTY SPEAKER: The ques-
tion i~ : 

"That the Bill be passed," 
TIll! mntill'f was ad(Jp(('c{ 

ESTATE D~'TY (nl~TJHRUTION) • 
AMENDME'!'lT BU.IJ 

MR. DEPUTY SPEAKER: The que'j-
tion is : 

"That the Bill further 10 amend the 
Ec;tatc Duty (Distribution) Act, 1962. be 
taken into consid..}tation." 

The mo/.:on was at/up/ed. 
MR. DE,>UTY SPEAKER: The House 

will now tak\~ up cl.luSC by clause conside-
ratioD of th~ Bill. 

The question is : 
"That Cia J~e.) 2 and 3 stand part 0' HAe 
Bill". 

The motj(m w',s adoptt>d. 
C/dl.'IIJ 2 Qn 13 we"~ "dd"lro the Bill; 



373 A. cc. on Surendra 
Nagar- Wonkaner 
Section (St.) 

VAISAKHA 13, J906 (SAKA) Punjab State ug. 374 
(Del. 0/ Pow"s) Bill . 

MR. DEPUTY SPEAKER . The ques- level crossinl in the face of the approachiQJ 
tion is : train. The level crossin, bas all ,he indica-

tions, ""amina siloals (or the road vebiQIe "That Clause I, the Enacting Formula 
and the Title stand part of the· BiB." users. 

The motion wa.f adopted. 
Clause I, the Enacting Formula and tire 

Title were addt!d to lhe Bill. 

MR. DEPUTY SPEAJ(E~ : The Minis-
ter may now move that the Bill be passed. 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA) : I beg to move : 

"That the Bill be passed." 

Mit DEPUTY SPEAKER: The Ques-
tion is : 

U That the Bill be pa5sed". 
The mollo" was adopted. 

MR. DEPUTY SPEAKER : Now, tho 
statement by tbe Miuister of Railways. 

17.26 bn. 

STAT~I\'IENT RE ; LEVEL CROSSING 
AC(;lU~Nr ON SURENOKA NAGAR-

\\' ANKANAIt St;(;TION O~ 3rd 
~lA\, tY84 

THE ~llN1STER OF RAILWAYS 
(SHRI A.B.A. GHANI K.HAN CHOUD-
HURl): It is with a heavy heart that I 
have to bring to the notice or this 
House, tbe occurrence of an accident at an 
unmanned level cor~sinl involving a Mata-
dot Van Wilh passenger:li and the train engine 
of 17 On. Saurastra Janata Express at about 
0900 hrs. today betw~(n VaKdia and 1 han 
stations on Suredra Nagar-Wankanar section 
of Western Railway. Ihe Matador Van 
Driyer in tbe face of the approaching train, 
attempted to rush througb the unmanned 
level crossing No. 67/C. So far 12 pctsons 
travelling in the road vechicle have died, of 
which 8 died, on tbe spot and 4 later, while 
tbe 12 occupants received injuries and were 
immediately rushed to the nearest Sarva-
jamc Hospital, Than, and lattctr to tbe Ci"il 
Hospital at Limbdi. 

Prima facie, the cause of the accident '. 
is due to the rashoes 9 and nealilenco of the· 
van driver who tried to cross the unmanned 

The General Manaser, Chief Traffic 
Safety SuperiDtendent, Divisional Railway 
Manaaer and other officer. of Western 
Railway have already proceeded to tbe lite. 

Ex-aratia. payment to tb.OM who have 
been injured &I well as for sucb of those 
who died, baa been arran&ed as per my 
instructions. 

It is very unfortunate that tbe accident. 
at unmanned level crossinls sometimes do 
occur. While I have taken steps to let the 
comparalively busier amooa these manned. 
it is not possible, as the Hon'blc Memb«, 
will appreciate, to complete)) man "aU the 
levc=l crossings as the number ii very larae 
i.e., above 22.000 approximately. We havo 
also sought the help of the State Govtm-
ments for strictor enforcement or M~tor 
Vehicle Rules at aU levels. I have myself 
written to the Chier Ministers to help tbo 
Railways out in this matter and to beina 
home to the road users the danger of dart-
ing across the unmanned level crossings at 
the last moment in tho face. of the approacb .. 
iOI train8. 

17.18 hr •• 
PUNJAB STATE LEGI'1LATURE 

(DELEGATION OF POWERS) DILL 

MR. DEPUTY.SPEAKER: We Uke 
up next item. Shri P. Venkatasubbiah. 

THE MINIST.t;R OF STATE IN THE 
MINISTIl Y OF HOME AFFAIR.S (SHRJ 
P. VENKATASUBBIAH): Mr. Deputy 
Speaker, Sir, I bea to move : 

"Tbat the Bill to coofer on the President 
the power of the Leaislature of the 
St_te of Punjab to make laws, be taken 
into con:.idoration.n ... . 

Sir, the House is aware tbat the procla-
mation dated 6-10-1983 made by tbe 
President under article 3'6 of tbe CODStitu-
tiOIl iD relatioD to the ~tate of Punjilb, 
inter-alia. provides that the power of tho 
State Lelislature ~ be cxrcisabJe. 1:»1 or 
under the authority 0' pal-U~ftit. VmJOJ . 


